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National Honour Bill

MR. SPEAKER : The question is:
“That clause 2 stands part of the Bill,”
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3—(Prevention of singing of Indian
National Anthem, stc.)

SHRI RAMAVATAR SHASTRI: I beg
to move :

Page 2, hne 18,—
Jor ‘“three” substitute “two™ (7)
MR. SPEAKER : I will now put amend-

ment No. 7 by Shri Shastri to the vote of the
House.

Amendment No. 7 was put and negatived
MR. SPEAKER : The question is :

“That clauses 3, [, the Enacting For-
mula and the Title stand part of the Bill”,

The motion was adopted.

Glauss 3, Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI MOHSIN : I beg to mave :
“That the Bill be passed.”
MR. SPEAKER : Motion moved :
“That the Bill be passed.”
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ot A weg A wgr s ag faw oW
FIYA IT ATAT G F TAG QA
& v | & oy frdey s w@ar g
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gt foqia & ofeadas &7 w1 ¥ FE
o qg A T AAT NG ) AL AT W
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Tnsulls to SRAVANA 21, 1893 (S4K4)

Prevention of Food 234
Adulteration (Amds.) Bill
9 & &Y wAw o Ag ¥ 1 I ¥ qwr
qAT ) AT A A Sgrhd) & Sdr A
WITET &G & T KT FT AT 4| ALNAq
TRT | FW TH IT FT qg ARG T
fe ot o 9 0% ¥ fnagrd ¥ v faax
AT 17 @ 3§ e faar ww AT ag
FEFT T WAT AT | 7 IN FET 147 N7
aér AT Az &, o7 a1 &1 99 aEey
A TE HIT § SF T HT HIBT A& T |

SHRI MOHSIN : In this respect I would
again say that any misapprchensions about the
misuse of the flag are unfounded. Suitabls
instructions will be issued to see that the provi-
sions of the Bill are not misused. At the same
time, I would also appeal to the members on
that side to see that enly peaceful, legal means
are adopted and not such steps as would create
bhatred or contempt.

SHRI DINEN BHATTACHARYYA
(Serampore) : You have to sce that the State
flag is not misused. Even that day when there
was 2 Congress demonsiration 1 have seen so0
many people using that flag.

MR. SPEAKER : Kindly, do not misuse
the time of the House by speaking without my
permission. Now the question is :

“That the Bill be passed”
The motion wes adopted.

s o

13.30 hrs.

PREVENTION OF FOOD ADULTERA-
TION (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTUPA-
DHYAYA) : 1 beg to move :

“That the Bill further to amend the
Prevention of Food Adulteration Act, 1954,
be taken into consideration’.

This is a non-controversial Bill.
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[Shri D. P. Chattopadhyaya)
13-30 hrs,

[MR. Derury Sprakex in the Chair]

Before 1954 almost every State had its own
food laws but the problem wasat that time
there was not any uniformity in the food laws
prevalent in different States. Consequently it
was decided upon in 1954 that there should be
a uniform food legislation throughout the
country and asa conscquence of that the
Prevention of Food Adulteration Act, 1954
was passed by the Parliament and it provided
laws and inspection and other methods cmur-
ing the detection of sub-standard food and
punishment of the people responsible for manu-
facturing, preserving and selling that sort of
food. But from subsequent cxperience it was
found that the preventive and the penal
measures provided in the Bill are not proving
sufficiently deterrent to deter some of the
unscrupulous manufacturers, suppliers and
sellers and, therefore, for plugging the loopholes
of thesaid Actit was amended in 1964 But
at that time there was the gap, Sir. The Act
was not applicable to Jammu and Kashmir
and, therefore, it was decided that there should
be some ametfidment of the Act so that it could
be applied to the Jammu and Kashmir State
as well. As you know, Sir, it has been provided
in the Seventh Schedule, Entry No. XVIII of
of the Constitution that when there was a
necessity for application or extension of this
Bill to that State concurrence of this House is
necessary and, therefore, this small piece of
legislation has been brought before the House
so that it could be applicd to that State as well.
In this connection I would like to submit that
on this proposed piece of legislation the State
Covernment of Jammu and Kashmir was
consulted, That State Government has gone
through the proposal and thcy have agreed
to the introduction and passing of this piece
of legislation and it is in pursuance of that view
and other circumstances referred to before
that we are bringing it now before this House
for its assent.

.
With these words I move that the Bill be
taken into consideration.

MR., DEPUTY SPEAKER : Motion moved ;

“That the Bill further to amend the
Prevention of Food Adulteration Act, 1954,

be taken into consideration.”
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SHRI GADADHAR SAHA (Birbhum):
Mr. Deputy Speaker, Sir, the objective of the
Prevention of Food Adulteration Amendment
Bill, 1971, is to extend the Prevention of Food
Adulteration Act of 1954 to the State of Jammu
and Kashmir and to prevent the manufacture
and sale of adulterated food there thereby to
protect the general public health,

So far as the objective of this Billis concer-
ned I support this Bill but so far as the princi-
pal Actand its working is concerned what I
should mention is that the very purpose of the
principal Act has suffered and has been defea-
ted. Food adulteration has neither been
prevented nor reduced as yet.

On the contrary, the magnitude of the adul-
teration of food and medicines is most disturb-
ing. \What is most terrifying to us today is the
alarming proportion and extent to which
adulteration has grown, Food adulteration
has become today our nation’s enemy number
one and affects very adversely the general
public health,

Why does this sort of thing happen through-
out our country ?

MR, DEPUTY.SPEAKER : Weare deal-
ing with a very limited thing. It is only about
the cxtension of the Act to Jammu and Kash-

mir.

SHRI GADADHAR SAHA :
is connected with this Act.

What I say

This is because the principal Act itselfis
very defective in many respects and contains
many loopholes, Firstly, the means to achieve
the very noble end are very inadequate and,
secondly many companies and industries have
got licences in the name of other persons and
their employees. These perions, who are not
really guilty of the crime, are caught and
punished while the real criminals escape, The
licensing policy of the Government, therefore,
needs to be thoroughly changed and Govern-
ment should be bold, bonest, impartial and
careful in issuing licences.

™ .

Under the provisions of the principal Act,
the authorised persons can pass a sentence of
payment of fine starting with the highest limit
of Rs, 2,000 down to Rs, 500 to the lowest
limit of Rs. 100, and to imprisonmeat which
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varies from the maximum term of two years
down through six months to the minirmum
term of one month.

So far as the fine is concerned, the value of
money today, in comparizon with the value of
money in 1954, has fallen by more than 50
per cent and, therefore, the amount of fine
should be increased accordingly considerably.
8o far as the term of imprisonment is concern-
ed, itis too light in relation tv the crime, the
nature and motive of the offence. Therefore,
the term of punishment should be extended.

The number of inspection staff and testing
laboratories should also be increased. The
Principal Act, the extension of which to the
State of Jammu and Kashmir I support, should
undergo such amendment in this respect, Then
and then only the purpose of the Act can be
served, otherwise not.

MR. DCPUTY-SPEAKER : Before I call
the next speaker T would hke to diaw the
attention of the House that the scope of the
Bill is confined to the question of extending
the Act to Jammu and Kashmir. The various
defects and short-comings of the principal Act
can be brought in on a separate motion either
to amend the Act or to discuss it. Let us not
go into that at this stage.

SHRI D. K. PANDA (Bhanjanagar) : If
we find there arc innumerable defects in the
Act, we want to refer to them,. .

MR. DEPUTY SPEAKER : For that, you
bring a separate motion.

SHRI D. K. PANDA: The main culprits,
the manufacturers, ctc. arc being let off, and
there aie ‘many defects in the Act...

MR, DEPUTY SPEAKER: If you fecl
all that, then you bring a separate motion to
discuss the principal Act, the shortcomings and
all that, and to amend the provisions of the
Act, Here, the scope is very limited, Only
1 hour has been allotted forit. If you take
this opportunity to discuss all that, you require
much more time. Let us now confine ourselves
to the scope of this Bill.

[]

SHRI D. K. PANDA: Ifby suggesting
certain precautionary measures, we canimprove
it, that will improve the application of the
Act,
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MR. DEPUTY SPEAKER: For that,
you bring a separate motion. The scope of
this Bill 1s very much limited. I request you
to confine yourself to the scope of the Bill.

Shri Vidyalankar.

SHRI A. N. VIDYALANKAR (Chandi-
garh) : Mr. Deputy Speaker, as you rightly
pointed out, the scope of the Bill is very much
limited. Therefore, the merits of the original
Act need not be discussed here.

In the Statement of Objects and Reasons, it
has been stated that this is to secure uniform
application of the Act. The purpose of the
Bull is that the Act, as it i« should be applied
in Jammu and Kashmit in the same way and
in the same manner, as it applied to the rest
of India. T do not want to discuss the merits
of the original Act. But I do want to point
out thatif the excultion and implementation of
this Act is to be done in the same way und in
the same mannes in Janunu and Kashmir, as
else whei e in India htherto. T think, the people
will not be sarisfied, This Act will not be a
boon to the people of Kashmir but it wall
create difficulties, T am totally in favour of
eatending the Bill to Jammu and Kashmir.
But T would hike to ay that its execulion in
Jammun and Kashmur and in the rest of India
should! be much more improved.

At present, the  enforcement of this Act is
practically negligible. Every where, you see,
in the open market, evervthing that is sold is
adulterated. There is hardly any article which
is not adulterated The people have succumbed
to the practice. Thev feel there 15 no remedy
at all. Nobody knows that therc 1s any law in
this 1espect. Everybody reconciles to things as
they are. The people feel asif thereis no
remedy for this. Your enforcement is wvesy
weak ; your enforcement is weak and incfficient,
Unless you improve your exccution, tlis Act
will not benefit the people of Jammu and
Kashmir,

The Inspectorate 13 most dislionest ; the
Inspectorate 1s most inefficient. The people
are ‘harassed. Inspectors take bribes. That is
what is happening every where, Thercfore, I
request the hon. Minister to see that the execu-
tion and enfoicement of law is improved.

One defect in the enforcement of the law i
that the Inspectorate do not catch hold of real
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culprits, the manufacturers and so on. Some-
times, you see, there are packed cloved packets,
sealed packets, that are sold in the market and
they are found adulterated. They catch hold
of only a small shop-keeper or a small retailer
in order to display their activities and the petty
retailer challaned. That way, they can show
that wvery large numb~r of persons were
challanrd. But really the person challaned is
mnocent. They do not touch the manufacturer,
the person, who has closed and sealed the
packets. I know of a case where oil was being
sold. There were manufacturers and oil mill
owners who supplicd the oil. The oil was
found adulterated. The poor shop-keepers
were challaned. They were accused. “You are
sclling these adulterated things.” Of course,
the sale is illegal. But you should enquire
who was the manufacturer, who was the packer,
and where these packets originated. You do
not touch them.

Now, this Act extends to the whole of India.
An article is manufactured, say, in Bombay
and sold in Delhi. You should catch hold of
the manufacturer, say, in Bombay, who indulges
in adulteration even if his articles, packets, are
sold in Delhi or Chandigarh or any where
else, Another example is powdered “garam
masalas.. .

MR. DEPUTY SPEAKER : You started
by saying that you will not discuss the merits
of the Bill...

SHRI A. N. VIDYALANKAR: I am
discussing the execution of the Bill.

MR. DEPUTY SPEAKER : Now you are
divcussing the details of different food-stuffs,
garam masalas and all that. Kindly confine
yourself to the scope of the Bill which is very
much limited.

SHRI A. N. VIDYALANKAR : This Act
is not being properly executed. The manner
in which it is being exccuted is insatisfactory.
I would request the hon. Minister to improve
its application. While I support this Bill which
is behag extended to Jammu and Kashmir, its
application should be improved and these
defects of not catching hold of the real culprits
should be removed. They catch hold of only
small people, small fish, and not the real
culprits, That should be stopped. The real
culprits should be caught hold of and punished.
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MR. DEPUTY-SPEAKER :
Member’s time in up.

The hon.

DR. KAILAS : Sir, I will just take only
half a minute. Why I am saying this that the
Health Minister has not taken care of esta~
blishing a chemical laboratory either at Srinagar
or in any part of Jammu. If they are not
going to establish a chemical laboratory it is
no use extending this Act and asking Parlia-
ment to pass this Bill. The chemical laboratory
is a “must”. This should have been constructed
and established and equipped before bringing
this Bill for extension of this Bill to the State of
Jammu and Keshmin I had risen with your
permission only to request the hon, Minister
to see that a chemical laboratory is established
in the State before this Act is extended to this
State.
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SHRI G. VISWANATHAN (Wandiwash) :
1 shall not take much time because the scope
of this Bill is very limited. I am glad that
wisdom has dawned on the Government sixteen
or seventeen years after the passing of this Act,
and now they are going to extend this Act to
Jammu and Kashmir. No doubt, this Act is a
very important Act, in so far as it safeguards
the interests of the consumers against un-
scrupulous businessmen and traders. But let
me point out that very often this Act is misused.
At the same time, I know the limitations of the
Central Government in this matter.

1 have myself conducted some cases under
this Act. One of the cleanest hotels in the ety
was prosecuted, and we could not do anything.
Finally, the man concerned was punished.
Again, there are cases where prosecution is
launched for mixing lead with turmeric.
When the case was there in the court,
neither the lawver nor the magistrate nor the
accused know how lead could be mixed with
furmeric, and yet the man was punished,
Again, a confectioner was punished mixing
colourable material with peppermint. But the
man had nothing to do with the manufacture
of peppermint. This Las to be checked at the
source. I would like to point out to the hon,
Minister that this Actis at piescnt used only
against the small traders or retail traders. I
would request that he must tuke this matter
up with the State Governments so that the
producers and the manufacturers could be
dealt with under this Act and not the retailer
who has nothing to do with manufacture.

With these words, I support the Bill.

SHRI M. SATYANARAYAN RAO
{(Karimnagar) : I welcome this Bill. After a
long time, Government have at last made a
good beginning, We know that our Acts are
not automatically applicable to Jammu and
Kashmir, and we have tomake them specifically
applicable to that State.

Without taking much time, I would like to
mention one important thing. At present,
imprisonment is compulddry under #hiv Act. I
request the hon. Minister to make it either

imprisonmeat or fine.

SHRI M. C. DAGA (Pall) : No, the man
should be punished. It should be only im-
prisonment,
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SHRI M, SATYANARAYAN RAO: I
am a lawyer and I have conducted cases under
this Act, and my hon. friend Shri G. Viswa.
nathan also has conducted cases, and both of
us know the practical difficulties, so far as
implementation is concerncd. This Act is
being used only against the small traders. Only
the poor milk-sellers are prosecuted and
punished under this Act. For no fault of
theirs, a charge-shect is madr against them and
they are harassed,

Therefore, I would take this opportunity to
request the hon, Minister to see that there is
?m.prnvision to the effect that compuliory
imprisonment is removed and instead there
should be imprisonment or fine,

SHRI D. P. CHATTOPADHYAYA: I
would Iike to thank the hon. Members for
participating in this debate and offering certain
constructive suggestions. As I have already
said, this picce of legislation is of a very
limited scope. The main theme is the extension
of the Act in its application to Jammu and
Kashmir. The other two clauses, namely
clauses 3 and 4 are rules of construction.
However, taking this opportunity of talking on
this legislation of limited scape, hon. Members
have aired certain views which in a different
context are very important. Jake the hon.
Members, Government themselves are quite
alive to the hazards poscd by the adulterated
food and substandard food.

14.00 brs.

In fact, the amendments brought forward
by Government in 1964 to the original Act of
1954 were mainly designed to plug the
loopholes of the original Act and to provide for
more deterrent punishment of unscrupulous
manufacturers, sellers and preservers of adulte-
rated food, You will find that it has been
provided in the body of the parent Act that the
punishment is quitc deterrent—minimum six
months and maximum six years, fine not less
thar? Rs. 1,000, it may be more. So it would
not perhaps be correct to suggest that the
punishments provided in the Act are not
deterreat.

MR. DEPUTY-SPEAKER : Why should
we go into all that now. Members were
anxious about what amendments should be
made to the maln Act.

PR A e
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SHRI D. P. CHATTOPADHYAYA: Clause 3 was added to the Bill.
Thank you forethe suggestion. Since it was  Clouss 4, Clavse 1, the Enacting Formula and the
referred to, I wanted to allude to it in passing. Titls wers added o the Bill.

I would not dilate on it.

Some other issucs have also been raised, the
licensing policy, the implementing machinery,
the inadequacy thercof and so on. We are
quite alive to the problem. At the appropriate
time, when some other substantive issues
similar to this onc are brought before the
House, Government will be in a position to
make up its mind. But now we are doing our
best to see that the implementation machinery
is strengthened, number of laboratories in-
creased, quality improved and the provisions of
the parent Act properly implemented and
executed.

I move.

MR. DEPUTY-SPEAKER : The question
is:

“That the Bill further to amend the
Prevention of Food Adulteration Act, 1954,
be taken into consideration”.

The motion was adopted.

MR. DEPUTY-SPEAKER : The question
is;

“That clause 2 stand part of the Bill.”
The motion was adopled.
Clauss 2 was added to the Bill.

MR. DEPUTY-SPEAKER : As regards
clause 3, Shri Panda's amendment has been
circulated. But it iy not within the scope of
the Bill. The Bill deals with the application of
the Act to ] & K whereas his amendment
seeks some modification of the provisions of the
parent Act, It has nothing to do with the
amending Bill,

SHRI D, K. PANDA : Let me say how it
is relevant. If it is convincing, you admit it.

MR. DEPUTY-SPEAKER : I have ruled
it out.

To clause 3, there is no amendment’.

The question is :

“That clause 3 stard part of the Bill."

The motion was adepled

SHRI D. P. CHATTOPADHYAYA: I
beg to move ;

“That the Bill be pased.”

MR, DEPUTY-SPEAKER : The question
is:
“That the Bill be passed.”

The motion was adopted.

14.07 hrs.

COAL BEARING AREAS (ACQUISITION
AND DEVELOPMENT) AMENDMENT
AND VALIDATION BILL

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : T move :

“That the Bill further to amend the Coal
Bearing Areas (Acquisition and Develop-
ment) Act, 1957, and to validate certain
acquistions of land or rights in or over land
under the said Act, be taken into considera-
tim.'l

As this Housc is fully aware, the Industrial
Policy Resolution of 1956 laid down that the
future development of coal industry in the
country was the responsibility of the State,
and all new units in this industry would be set
up only by the State except in exceptional
circumstances as laid down in the resolution.
Accordingly, under the Coal Bearing Arcas
(Acquistion and Development) Act of 1957,
powers were taken inter alia for the acquistion
by tbe Central Government of unworked coal
bearing areas covered by private leases or
prospecting licences, This Act provided for
acquistion of virgin lands including under-
ground minerals or rights in or over such land
in the same manner asthe Land Acquisition
Act of 1894. In acquisition of land, the practice
under the Band Acquisition Act, 1894, was to
isue a single notification under section 4 (1)
of the Act indicating that land in & locality
was needed or was likely to be needed or was
for public purpose. This notification was follo-
wed by one or more declarations under sec-



